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The applicant has approached this Tribunal

hi;F r for a relisf that the termination order dated 27,3.90
:%- 2‘._ ”E; passed by the Sub Divisional Inspector (Post Office)
ﬂuﬂﬁ- Sub Division, Phulpur, DOistrict Azamgarh may be quashed. S
Q!?Tfh The applicant was appointed as EDDA in Branch Post Office
JEL} Baraiapur, District Azamgarh vide letter dated 24,8.,87
,"f ;? against stop gap arrangement in place of one Harendra Deo
f}:. Pandey but the said Harendra Deo Pandey got his promotion
giﬁ_ vide order dated 24.8.,87. The applicant was still working |

when the post was advertised and names were asked

from the Employment Exchange for regular selection in

March, 1988 on this post, The applicant including
respondent No.4 Raja Ram applied for the same. The

¥ applicant is not aware of any interview but he got o,

another letter of appointment dated 12.4.,68 stating

therein that since the regular selection is nat.gagqﬁhﬁg?L

therefore the applicant is being appointed p:ﬁniﬁgngiﬁiff:
till a regular selection is made. It appears ﬁhﬁ£1::-r
respondent No.4 made a complaint to the various |
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‘ s authorities atating therein that the post ﬁhq """
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er air the !chdulad E‘ﬂth Bauuﬂﬁg
same in educational qualification as that nf'wm

Dy of the general community. Respondsnt No.4
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signed and verified. Ue have heard the learned,on all )

the pleas uhich have been raised by him and the lesarned
counsel for the respondents who alsc supported the casea
of respondent No.4. It is clear from the record that no
fresh selection has taken place and that it is because
of the complaint of respondent No.4 he was directed

to be appointed wilhout there being any selection for

the said posti Even though it may be provisiocnal appeintment
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of the applicant but fresh selection did not take places
There is no denial of the Fact and his services uere

terminated without giving him any opportunity of hearing
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Cr apprising him of the complaint. UWithout there being

o 3
l;?i: any misconduct cor any other ground on which services
Efﬁi- could have been terminated, his services could not have |
lg;j ; been terminated on this ground alse. The eorder of i
ﬁf';_': termination is obviously arbitrary and cannot ba 5ustainqﬁgi_
.::{fﬁqi. Accerdingly, the application deserves to be allowed the ..
r';'* .

the termination order deted 27.3,90 is guashed and
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the applicant shall be reinstated back with all Bﬂﬂ!ﬂquwéfﬁi'
benefits till the regular selecticn to the post does fgjr.f
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Member (A) Vice Chairman

Dated the 15th March, 1991.
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